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This Original Applicstion has been filed by a
candidste in the Civil Service Examination-stating that
he had joined the training fcr Indian Revenue Service on
the basis of the 1987 C.S, Examination, He had azlso sat
in the 19€8 C,5, Exsminiation end he had.only qualified

T fof Group 'A! servicé, but the same was nof given effect,

Subéaquently, he appeargd in 198¢ C.S, EXaminatibn after
obtaining necessary orders from the Tribunal. The result

has been declared eand he has secured 40th positien in the
merit and he has becom2 eligible for joining the I.,A.5, He
has complained that no offer of appointment has been issued
to him, He has, therefore, prayed that nEcessary gdirection
be issued to tha.respondents tc issue him the offér of
appointment based upon his performasnce in the 1988 ;.3.{Wain>

Examination,
. &
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Shri S.S,. Tiuani, learned counsel for the applicant,
stated at the very,dutset that  the respondents hsve issued
an offer of appointment to the applicant in the I.A.S,. with

tcertain conditions, He has,howsver, not filed & copy of

-

the said offer of appointment,

No counter affidavit has been filed in this D.A,

Shri P.H. Ramchandani, Senior Counsel for the Respondents,

statéd that ths gpplicaﬁt has been offerea an appointment
in the I,A,S5, in pursuance to his Eerfofmance in 1985 C.S,
kExémihatioﬁ. He,houevef,.poihfed'out that the judgement
of ‘the S;preme Court iﬁ appeal agaiﬁst the decision in

ALOK KUMAR'S case is awaited,

It ié eyidcnt from the above that the applicant has
been issusd an offer of appointment in the I;A.s.”haviﬁg
quaii%ied for the same by s;curing a high poéitian in the
C.S.AExamihation, 1989,

In vieuw cf the apoué, we do not think that any
further order is necessa;y.in.this C.A, ThisAé.R.'is

accordinoly disposed of .
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